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(iii) Co mmit t e e  o n  Pu b l ic  Un d e r -
taki ngs

SHRI BANSI LAL (Bhiwani): I
beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on public Undertakings 
for the term beginning on the 1st 
Mayt 1981 and ending on the 30th 
April, 1982.”

MR. DEPUTY-SPEAKER: The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on Public Undertakings 
for the term beginning on the 1st 
May, 1981 and ending on the 30th 
April, 1982.”

The motion w as adopted.

SHRI BANSI LAL: I beg to move:

“ That this House do recommend 
to Rajya Sabha th^i Rajya Sabha 
do agree to nominate seven mem-
bers from Ila.iyu Sabha to associate 
with the Committee on Public 
undertakings of the House for the 
term Vir’g'nntr.g on the 1st May, 1981 
and ending c i  Iho HOlh May, lf)82, 
nr.d do communicntc lo this House 
the nnmes of the members so nomi-
nated by Rajyn Sal'ha.”

MR. DEPUTY-SPEAKER: The
question is:

"That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate seven mem-
bers from Rajya Sabha to associate 
with the Committee on Public 
undertakings of the House for the 
term beginning on the 1st May, 1981

and ending on the 30th April, 1982, 
and do communicate to this House 
the names of the members so nomi-
nated by Rajya Sabha.’*

The motion was adopted.

(iv) Co mmit t e e  on  We l f ar e  o f  
Sc h e dul e d  Cas tes  a n d  Sc h e d u l e d  
Tr ibe s

SHRI R. R. BHOLE (Bombay South 
Central): Sir, I beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 

331B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
twenty members from among them-
selves to serve as members of the 
Committee on the Welfane of Sche-
duled Castes and Scheduled Tribes 
of the House for the term beginning 
on the 1st May, 1981 ana ending on 
the 30th April, 1982.”

MR. DEPUTY-SPEAKER: The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes 
for the term beginning on the 1st 
May 1981 and ending on the 30th 
April, 1932.'”

The: ?7i.o tion  u ;a s  adopted.

SHRI R. R. BHOLE: Sir, I beg to
move:

“That this House do recommend 
to Rajya Sabha t1lat Rajya Sabha 
do agree to nominate ten mem-
bers from Rajya Sabha to associate 
with the Committee on the Welfare 
of Scheduled Castes and Scheduled 
Tribes of the House for the term 
beginning on the 1st May, 1981 and 
ending on the 30th April, 1982, and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha."


